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FT.3T. 3380(37).— Fra I TLHTL, SAATAATH (ST FT FTL) AfAfta=a, 2026 (2026 =7 8) #Fr
ST 1 T STLTIT (2) FTT T LTRAT T TN F2d g0, 1 S[ATs, 2026 FT 39 ARG & 9 H Had Fdl g
SreeT, aear = (srtesa At it a@@e) sftaE=aw, 1971 (1971 &1 40) & gateq 3
srterfare it et & w9 9. 36 & ITa, T il
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MINISTRY OF HOUSING AND URBAN AFFAIRS
(Directorate of Estates)
NOTIFICATION
New Delhi, the 24th June, 2026

S.0. 3380(E).— In exercise of the powers conferred by sub-section (2) of section 1 of the Jan
Vishwas (Amendment of Provisions) Act, 2026 (8 of 2026), the Central Government hereby appoints the 1st
July, 2026 as the date on which the provisions at serial number 36 in the Schedule to the said Act, relating
to the Public Premises (Eviction of Unauthorised Occupants) Act, 1971 (40 of 1971), shall come into force.

[F. No. 0-16016/2/2024-Policy I-DoE-direst]
RAVI KUMAR ARORA, Jt. Secy.
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